
931 Written A .... ID..,.. BHADRA 31, 1887 (SAKAl Written AmlDers 69:ail 

tion of 'Harijans' Ii vinll within the 
"village abadis" dOes not, therefore, 
arise. Structure. which have been 
put up outBide "villap ebadia" before 
13-11-1969 (the date of seneral noti-
fication of 3t,OOO acres) are alia not 
being acquired, if they can be adjuat-
ed in a "regulariaation plan", Any 
person whose land i. acquired is 
entitled for allotment of an alternative 
developed plot at fixed rate of pre-
mium .ubject to the condition that he 
or his wife or other dependent rela· 
tiona includin, unmarried children do 
not own any other residential plot of 
land or house In DeIhl, New DeIhl 
Or Cantonment. Compensation is also 
PBid to h>m in accordance with the 
provi.ion, of the Land Acquisition 
Act, 1894. 

Teachlllr 01 Matllemat1e8 

ZIZI. SIlrI 1Ia&'rI: wm the Minister 
of EIIaeatIOD be pleased to state: 

(a) whether the Ohairman of the 
University Grant. Commiuion ha. 
• ugll8Sted any change in the method 
of tea.,hing of Mathematics; and 

(b) if so, the demils thereof and 
Government'. reaction thereto? 

The Deputy MIIIIster IJI the MIllis· 
try 01 EclueadOD (BIlrI Bllaltt 
Danhan': (a) and (b): A .tatem""t Is 
attached. [Placed in LIbrary. Se. 
No. I.T-4930/651. 

AdopdOD 01 OIIIe.1 L.......,. III N .... 
I ... d, Keraia uad Andbra PnuI .... 

r 811rl KoDa VeIIka .. h: 
lUI. ~ IIUt LumI 0..: 

L SIlrI M. N. 8wamy: 

Will the Minister of B_ .\jfaIn 
he pleased to rpler to the reply given 
to Unsmrred Question No. 1t63 on the 
24th March, 1985 and .t.te:-

(a) whether Go\ernment have reo 
commended or suggested to the Gov-
ernments (Of ADdhra Pradetoh, Kera1a 
and Nagaland lor adoption by law tbe 
langua·,.. of the Statr <IS the official 
language: 

(b) if so. when; and 

(e) th .. action taken by the con· 
cerned States thereon? 

The Deputy MIIIIster fa the MIIIIs-
try of Home Maln (Shri L. N. 
Mishra): (a) No, Sir. Und .. r Article 
345 of the Constitution, it is the 
Legislature ot a Stale which may by 
law adopt anyone Or more of the 
languages in use in the State, or 
Hind i as the Janguag.. Or languages 
to be uBed for an or 'any of the ollleial 
purposes 01 that Stat ... 

(b) and (e). Do not arise. 

KatiODiar III Kania 

Z6U. Shri MaIIIy ...... dUI: Will the 
Minister of Rome U.lra be pleased 
to atate: 

(a) the manner In 'Iflilch the enU· 
meration work tor purposes ot islU-
inr ration card. wu dODe when in-
formal rationing.... intnlilUced in 
Kera) .. ; 

(b) whether any remuneration .. a • 
promlllPd lor the work; 

(c) whether th .. remuneretion h .. 
been paid; and 

(d) if not. the reaaons for the delay? 

Tbe Mlni,ler of State III &be JIIIDIa-
try of Bome Main (Shri 1IatbI1: (al 
The Government mainly employed 
achoo) teachers for enumeration work 
In connection with the introduction 01 
informal rotioning in Keralo. 

(b) Yes, Sir. 

(c) and (d). The rcmunel'alion could 
not be paid during 1964-65 for want 
01 proviliion of fund.. Government 
have, however, directed the Diltrict 
Collectors to disburse thp remunera-
tion quickly. 

"'pe of GOVerDlDeDt 8erYuta te 
Pdlstaa 

zat. 811r1 ........ tIi 8111rh: Will 
the MInister of B_ .... aIn be ple.l_ 
ed to stat-. the number of empJ0yee8 
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of Central and State Goverwnents 
who have escaped to Pakistan with 
money or to escape from criminal 
trials? 

The Deputy Mlulmer in the MinIs-
try of lIome Alralrs (Shrl L. N. 
Mlshra): Information is being ne~t

I!d and will be placed on the Table of 
the House. 

ReeoPlitlon of LIIJlI1I&Ces 

Z631. Dr. L. MI. ~h : Will the 
Minister or Education be pleased to 
Mate: 

(a) the names of languages not 
included in the VlIlth Schedule of 
the Constilution but recognised by the 
Sahitya Akademi; 

(b) the grounds and consideration 
on which SLJch a recognition has been 
,ranted; and 

(c) whether the claim of Rajasthani 
In this re"pect has been considered? 

Tbe Minister of Cultural Atrllirs In 
the Ministry of Education (Shrl 
llaJarnavls): (a) English, Sindhi and 
Maithili. 

(b) The following cri!'eria have bet'n 
laid down by the Akademi tor recog-
nition of a language a. an independ-
ent literary language for o~e  of 
lbI programmes:-

(l) Whether structurally a langu-
age is an independent langu-
age or is part of a system of a 
given language. 

(U) Whether it has had. continu-
ous literary tradition and !lis .. 
tory for at least the last tnr"e 
centuries. 

(Ill) Whether a sufficiently large 
number of people use it today 
as a vehicle of literary and 
cultural expression. 

(IT) Whether it is recognised b7 
the State concerned andlor 
by some Universities as 8 

medium of instruction andlor 
u  a lePlU'ate IUbject of atucl7. 

(v) The number of people using 
the speech, the current lite-
rature that i. being producld 
in it (fiction, essays, other 
literature, journals, etc.) ma,. 
also be considered. 

(c) Not so far. 

Use 01 Atomic Energy In detectlola ., 
Crime 

r Shrl Ram Sewak Yadav: 
Z63Z. ~ h  P. G. Sen: 

L Shri Hem Barna: 
Will the Minister of Bome Main 
be pleB.'ed to state: 

(a) whether any effort. have bean 
made to utilize the atomic energy In 
the detection of crime; and 

(b) if 80, the details thereof! 

Tbe Depnty Minister In tbe MinbI-
try of Bome Alrairs (Shrl L. N. 
Mlshra): (a) and (b). Explorat<>ry 
work in this connection is belDg 
carried out by the Analytical Division 
of Atomic Energy Laboratories at 
Bombay. 
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